OFFICE OF THE PRL.DISTRICT & SESSIONS JUDGE,
MANDYA.

NOTIFICATION NO.01/2016-17

DATED : 24.11.2016

Sub: Inviting applications to run Canteen in the Court
premises at Maddur.

Ref: 1) Hon'ble High Court of Karnataka General
Circular No.1/2005 dated: 13.06.2005 (No.LCA.IL.
200/2000)

2) Hon’ble High Court of Karnataka letter No.:LCA.I
Misc.26/2016 dtd: 08.08.2016.

3) Office Note & Orders passed thereon.

Applications are hereby invited to run Canteen in the Court
premises at Maddur, Mandya District, subject to the following
conditions.

Terms and Conditions:

1) The licencee shall produce the licence/sanction/permission
issued by the competent authority, if needed, for verification.

2) The licencee shall produce two stamp size recent photographs.

3)  The licencee shall execute an agreement abiding to the terms and
conditions to be imposed by the Prl.District Judge & Sessions
Judge, Mandya and should also adhere to the other conditions
that may be stipulated from time to time by the Prl.District Judge
& Sessions Judge, Mandya concerned and/or by the High Court.

4) The licencee shall keep the premises in clean and tidy condition.



9)

10)

11)

12]

13)

14)

The licencee shall produce the licence/sanction/permission and
identity card whenever demanded. The licencee alone shall carry
on the business in the premises provided.

The licencee shall not induct or allow any other person to carry
on the business. If he does so, the licence shall be cancelled at

once.

The licencee shall not carry on any business other than the one
for which the licence will be issued, if he does so, licence shall be"
cancelled.

The licencee shall pay the electricity, water and sewerage charges

including charges for connection and reconnections etc., if any.

The licencee is permitted to carry on the business from 7.00 a.m.

to 6.30 p.m. only.

If any alterations/constructions etc., are effected to the existing
structure without prior permission of the Competent Authority,
the licence will be cancelled forthwith and the licencee will be
accountable to any damages caused.

When the space in respect of which licence is granted is required
by the licensor, the licencee shall vacate the premises forthwith
even before the expiry of the licence period, within 15 days from
the date of receipt of notice from the licensor and he is not
entitled for any compensation.

The licencee shall carry on the business without causing
obstructions to the free movement of the litigants and parking of

vehicles.

Any licence that may be required under Municipalities/
Corporations Act shall be obtained and displayed prominently at
the place of work.

The licencee should not keep or store in the premises any
material which is likely to cause harm to person or property, fire,

annoyance or nuisance of any sort.






